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ालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द� ली, 27 जुलाई,  2018  काकाकाका. . . . आआआआ....    3683368336833683((((अअअअ).).).).————क� �ीय सरकार, कंपनी अिधिनयम, 2013 (2013 का 18) क� धारा 419 क� उपधारा (1) �ारा �द  शि"य# का �योग करते (ए, को*ी ि+थत रा-ीय कंपनी िविध अिधकरण, को*ी 0यायपीठ का गठन करती ह ैऔर उ" �योजन के िलए भारत सरकार, कारपोरेट काय9 मं:ालय क� अिधसूचना स.ं का.आ. 1935(अ) तारीख 01 जून, 2016 का और िनBिलिखत संशोधन करती ह,ै अथा9त् :- 2. उ" अिधसूचना क� सारणी म�,- (i)  Dम सEंयांक 6 के सामने +तभं संEयांक (4) म�, �िविFया ं“(1) केरल राGय” और “(3) लH�ीप संघ राGयHे:” को लोप Jकया जाएगा;  (ii)  Dम सEंयांक 12 और उससे संबंिधत �िविFय# के पMात िनBिलिखत अंतः+थािपत Jकया जाएगा, अथा9त् :-  “13 रा-ीय कंपनी िविध अिधकरण को*ी 0यायपीठ को*ी (1) केरल राGय (2) लH�ीप संघ राGयHे:”। 
3. यह अिधसूचना 01 अग+त, 2018 को �वृ  होगी। [फा.सं. ए-45011/44/2018-�शा.IV] QानेRर कुमार Tसह, सयंु" सिचव    �ट�पण �ट�पण �ट�पण �ट�पण :::: मूल अिधसूचना संEया का.आ. 1935(अ) तारीख 1 जून, 2016 �ारा भारत के राजप:, असाधारण, भाग II, खंड 3, उपखंड (ii) म� �कािशत क� गई थी और संEया का.आ. 345(अ) तारीख 3 फरवरी, 2017 संEया का.आ. 3145(अ) तारीख 28 जून, 2018 और संEया का.आ. 3430(अ) तारीख 12 जुलाई, 2018 �ारा तXपMात् संशोिधत क� गई थी।  
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MINISTRY OF CORPORATE AFFAIRS 
NOTIFICATION 

New Delhi, the 27th July, 2018 

 S.O. 3683(E).—In exercise of the powers conferred by sub-section (1) of section 419 of the 

Companies Act, 2013 (18 of 2013), the Central Government hereby constitutes the National Company 

Law Tribunal, Kochi Bench at Kochi and for the said purpose hereby makes the following further 

amendments in the notification of the Government of India, Ministry of Corporate Affairs number  

S.O. 1935 (E), dated the 1
st
 June, 2016, namely:—  

2.  In the said notification, in the Table, -   

(i) against serial number 6, in column number (4), the entries “(1) State of Kerala” and  

“(3) Union territory of Lakshadweep”, shall be omitted; 

(ii) after serial number 12 and the entries relating thereto, the following shall be inserted, 

namely:-  

 

“13 National Company Law 

Tribunal, Kochi   Bench 

Kochi  (1) State of Kerala. 

(2) Union territory of Lakshadweep.”. 

 

3. This notification shall come into force on the 1
st
 day of August, 2018.  

 

[F.No. A-45011/44/2018-Ad.IV]  

 

GYANESHWAR KUMAR SINGH, Jt. Secy.  

   

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 1935(E), dated the 1
st
 day of June, 2016 and subsequently 

amended vide number S.O. 345(E), dated the 3
rd

 February, 2017, number S.O. 3145 (E), dated 

the 28
th

 June, 2018, and number S.O. 3430 (E), dated the 12
th

 July 2018.                                 
 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.    


		2018-07-30T22:58:27+0530
	RAKESH SUKUL




